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The Lok Sabha met at Eleven of the Clock

(MR. SPEAKER in the Chair)



The delivery of 43 Aircraft to India Airlines Limited are scheduled between
November 2006 and March 2010. These aircraft will be deployed for
operation of services on the total network of Indian Airlines."

12.05 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI BIJOY HANDIQUE): Sir, with your
permission, on behalf of my senior colleague, Shri Priyaranjan Dasmunsi, [ rise to

announce that the Government Business during the week commencing Monday,

the 15™ of May, 2006 will consist of:-

1. Consideration of any item of Government Business carried over from
today's Order Paper.
. Consideration and passing of the following Bills:-

(a) The Drugs (Control) Repeal Bill, 2006;

(b) The Parliament (Prevention of Disqualification) Amendment Bill, 2006;
(c) The Banking Regulation (Amendment) Bill, 2005;

(d) The Reserve Bank of India (Amendment) Bill, 2005;

(e) The Constitution (One Hundred and Fifth Amendment) Bill, 2006;
() The Taxation Laws (Amendment) Bill, 2005;
(g)  The Union Duties of Excise (Electricity) Distribution Repeal Bill,
2006;
(h)  The Food Safety and Standards Bill, 2005; and
(i)  The Small and Medium Enterprises Development Bill, 2005.
3. Consideration and Passing of the following Bills, after they have been
passed by Rajya Sabha:-
(a)  The Code of Criminal Procedure (Amendment) Bill, 2006;
(b)  The Assam Rifles Bill, 2006;



(¢c)  The Spirituous Preparations (Inter-State Trade and Commerce)
Control (Repeal) Bill, 2005;

(d)  The Wildlife (Protection) Amendment Bill, 2005; and

(e)  The National Institute of Fashion Technology Bill, 2005.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): The following

subjects may be included in the next week's agenda:

1. In the conduct of Kerala Assembly elections, electoral reforms in the process
of conducting elections by the Election Commission have become a matter of
public importance. So many discriminatory things have taken place. So, this

matter may be discussed.

MR. SPEAKER: Prof. Rasa Singh Rawat.

SHRI VARKALA RADHAKRISHNAN : There is one more, Sir.

MR. SPEAKER: I thought, you have given up that.

SHRI VARKALA RADHAKRISHNAN : I am sorry, Sir. Another subject to be

included is:



2. The deep crisis in the agricultural sector due to high price rise in the essential
commodities and debt traps faced by the farmers in the country is a matter of

grave concern.
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12.15 hrs.
ELECTION TO COMMITTEE
Coffee Board

THE MINISTER OF STATE IN THE DEPARTMENT OF COMMERCE,
MINISTRY OF COMMERCE AND INDUSTRY (SHRI JAIRAM RAMESH):
On behalf of Shri Kamal Nath, I beg to move:

"That in pursuance of section 4(2)(b) of the Coffee Act, 1942 read
with rule 4(1) of the Coffee Rules, 1955, the members of this House
do proceed to elect, in such manner as the Speaker may direct, two
members from amongst themselves to serve as members of the
Coffee Board, subject to the other provisions of the said Act and
Rules made thereunder."

MR. SPEAKER: The question is:

"That in pursuance of section 4(2)(b) of the Coffee Act, 1942 read
with rule 4(1) of the Coffee Rules, 1955, the members of this House
do proceed to elect, in such manner as the Speaker may direct, two
members from amongst themselves to serve as members of the
Coffee Board, subject to the other provisions of the said Act and
Rules made thereunder."

The motion was adopted.

MR. SPEAKER: Item No. 13 A of the Revised List of Business.
. (Interruptions)
MR. SPEAKER: We have agreed to it. Let the Bill be introduced. We

shall see it. The time has not come.



